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Dr. AJAYA KRISHNA VISHVESHA 

None is present for the appellant. The learned Authorised 

Representative for the department is present. 

2. Written submissions have been filed today on behalf of the appellant in 

which it has been submitted that the appellant had imported the so called coal 

by availing the facility of High Sea Sale / import. Accordingly, the quantity of 

such cooking coal under reference had been purchased cum imported from 

the main importer M/s. Arihant Coal Sales Bhavnagar. The dispute under 

reference is pertaining to wrongfully imposition of penalty of Rs. 50,000/- on 

the appellant for not producing the original documents for verification. 

Appellant has not received such documents from the above referred main 

importer, but, meanwhile, Customs Authority imposed penalty of Rs. 50,000/- 

on the appellant. The amount of the penalty has already been paid in ‘P M 
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Cares Fund’ vide receipt dated 11.11.2025. These facts and circumstances 

have already been submitted during the course of appeal. Therefore, this 

written submissions may be placed on the records. It has also been prayed 

that the appeal may be accordingly dropped as referred in the appeal filed 

before this Tribunal.  

3. As the appellant have already paid the amount of penalty in the ‘P M 

Cares Fund’ vide receipt no. 11.11.2025. The appeal is dismissed as withdrawn 

by the appellant.  

 

(Dictated and pronounced in the open Court) 

 

 
 

(Dr. AJAYA KRISHNA VISHVESHA) 
MEMBER ( JUDICIAL ) 

 
Dharmi 


